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. . WHEREAB by . Letters Patent King George 
V by the Grace of God of the United Kingdom 
of Great Britain and Ireland and o f  the British 
Dominions beyond the Seas King Defender of the 
Paith Dated at Westminster the 20th day of July 
1911 i n  the Pirst Yeas of His Reign and by. 
Wayrant under the King's Sign Manual His said 
Majesty made known that He of His Special Grace 
certain knowledge and mere motion had erected 



. , .  . . . 

as the said 8ir Currirnbhoy Ebrahim is sei~ed of 
and otherwise. well and sufficiently . ,  entitled to the 

' hereditaments described in Part I of the First 
Schedule hereunder written situate in the Island of 
Bombay and the here6itaments described in Part 11 
of the said First Schedule situate a t  Yoona in the 

; Presidency of Bombay and whereas the heredi- 
taments particularly desaribed in the 8econ.d Schedule . . 
hereunder written were 'respectively by the severd 
leases particularly specified in the Thiicl Schedule ' ' 

hereunder written demised unto the said Sir Clxrrim- 
bhoy Ebrahirn his heirs executors adizzinistrators and 
assigns with the spp~~rtenances theyeof respectivel;y to I 

hold the same unto the said Sir Currimboy Ebrahirn 



Collector of Bombay, the Chief Presidency Magis- 
trate of Bombay all for the time being and the person 
in the actual enjoyment of the title of Baronet con- 
ferred by the said Letters Patent for the tinlo being 
shall be the Trustees of the said hereditaments and pre- 
mises and be likewise the Trustees for carrying into 
execution the general purposes aud powers and 
provisions of this Act mith relation to the said here- 
ditaments and premises and whereas the said Sir 
Currimbhoy Ebrahim is desirous of settling the ssicl 
hereditaments and premises so intended to be settled 
by him as aforesaid for the purposes of suppo~ting the 
dignity of the said Baronetcy upon the 'crusts and for 
the purposes hereinafter limited and declaredaconcern- 
ing the same and whereas it is expedient that the 
said trusts should be declared and the said purposes 
should be effected by an Act of the Council of the 
Governor General for making laws and regulations ; 
It is hereby enactecl as follo~rrs :- 

1. This Act may be called " The Sir Currin~bhoy short title. 

Ebrahim Baronetcy Act, 1913." 
$3. Arthur Nontagu Brigstoke, Esqr., the Ac- Incor~oration 

c o u n t a ~  t General of Bombay, Edwarcl Little Sale, of Trustees. 

Esqr., the Collector of Bombay, Arthur Henry South- 
cote Aston, Esqr., the Chief Presidency Magistrate 
of Bombay, and the said Sir Currimbhoy Ebra- 
him, Baronet and their successors, the Accountant- 
General of Bombay, the Collector of Bombay, the 
Chief Presidency Magistrate of Bombay, all for the 
time being and the hei'r male of the body of the Said 
Sir Currimbhoy Ebrahim to whom the saicl title and 
dignity of Baronet confcrred by the saicl Letters 
Patent shall for the time being descend shall be and 
they are hcreby created a Corporation with perpetual 
succession and a common seal under the style and 
title of " The Trustees of the Sir Currimbhoy Ebra- 
him Baronetcy " and the said Arthur &f on'cagu 
Brigsboke, Esqr., Edward Little Sale, Esqr., Arthur 
Henry Southcote Aston, Esqr., and Hir Currimlshoy 
Ebrahim Bart, and their said successors (hereinafter 
styled "the Corporation ') ) shall be and they are 

hereby 



3. The heirs male of the body of the said Sir Cur- 
rimbhoy Ebrahim to whom the said title aricl dignity 
shall descend pursuant to the limitations of the 
Letters Patent whereby the said title and dignity 
have been granted shall take upon themselves res- 
pectively the names of " Currimbhoy Ebrahim " in 
lieu and place of any other name or names whatever ; 
and such heirs male severally and successively shall 
be called by the names of c c  Currimbhoy EbraElirn " 
and by these names shall name style and write them- 
selves respectively upon all occasions whatever. 

during the remainder of his natural life, be suspended 
and that during any and every such suspension the 

, 

benefits and trusts hereby created f o ~  the heir male 
of the body of the said Sir Currimbhoy Ebrahirn who 
shall use these names shall devolve on and belong to 
the heir male of the body of the said Sir Currimbhoy 
Ebrahim. who would have suoceeded to the said title 
of- Baronet conferred by the said Letters Patent on 
the said Sir Currimbhoy Ebrallim in cmc the heir 
male of the body of the said 8 i ~  Currimbhoy Ebrahim 
so refusing or neglecting to use or discontinuing to  



said .Baronet that may subsequently be born and 
succeed to the said title and in default of any such 
male issue the whole of the said property shall devolve 
upon such person as would be entitled to the same 
if there had been a total failure of issue male of the 
said Sir Currimbhoy E b r a m .  

-. . . . . . , 



, 
conferred by the said Letters Patent shall have de- 
scended) the said Corporation shall pay the rents alicl 
perform and observe.the covenants by the Lessee and 
condfiions by and i11 the said several indentures of 
lease reserved and contained and pay all rates taxes,. 
assessn1ent.s dues and duties in  respect of t h e  said 
hereditaments ancl premises , particularly described 
in the First and Second Schedules hereunder written 
and all buildings and 'erections standing thereon res- 



9 913.1 Xi?. Czc?*rimbhoy &!walzim Baronetcy. 

(hercinafter referred to as the " Repairs Punci ") the 
said Clorpo~ation shall carry every six months an 
amount which shall be equal to 3.72 per cent. cal- 
culated on a Capital ~ u i n  of Rupees (2,00,000) Two 
Lacs until such fund shall ainount to the sum of 
Rupees (2,00,000) Two Lacs. 

8. The residue of the income referred to in sec- ,,P:;;;;t $ 
tion 6 hereof remaining after the payments mention- the income to 

ed in the same section are made and after the several i:: ,8E:gi 
sums a.re carried to the credit of the said Sinking being. 

Pulld and the said Repairs Fund respectively as pro- 
vided in section ? hereof shall be paid to the said 
Sir Ourrimbhoy Ebrahim and the heir male of his 
body who shall for the timo being have succeeded to 
and be in the eiijoyment of the title of Baronet con- 
ferred by the said Letters Paient and shall be of lull 
age for his own absolute use and benefit. 

9. The sums which shall from time to time uuder Irlvestlue~it 

the provisions of thi;,s Act be set aside for the forma- of sums set apart for for- 
tion respectively of the Sinking Fund and the Repairs ra t i on  of 

Fund (as also thc: interest of the securities in which the Funds. 

same respectively shall be in~rested) shall be invested 
by the said Corporation in or on any stocks funds or 
other securities of or the principal and interest of whioh 
is guaranteed by the Government of the United 
Kingdom of Great Britain and Ireland or .(;lie G$r= 
ernment of India and the said Corporation shall be 
at liberty as often as the same shall be necessary oy 

_ thought propey by them to alter vary and change 
such stocks funds and securities for others of the 
same or like nature. 

10. When and as often as tLe said Sinking Fund Devolutio~l of 

shall amount to the sum of RB. (2O,OO,OOO) " ~ w e n t ~  mentioned properties in 

Lacs and in the event of additional hereditaments Schedule 11 
on f uil having been vested in the sajcl Corporation upon 

the trusts and for the purposes by and in this SinkingFund 

Act declared and contained under and bv virtue being 

of the provisions of section 26 of this Aci to the 
sum which shall be equal to the said sum of 
Rs. (20,00,000) Twenty Lacs and the valuo of 
the additional hesedi.tameiits so vested the said 

Corporation 
7 



Letters Patent. 
11, When and as often as the said Xinking Fund 

'shall amount to the aaid sum of R,s. (20,00,000) 
, Twenty Lacs and in the event. of such further 

hereditaments having been added as n~entioned in 
the last section to the sum which shall represent the 
aggregate of the said sum of Rs. (20,00,000) TTxrenty 
Lacs and the value of such additional hereditaments 

shall represent the aggregate of the said sum . of 
Rs. (20,00,000) Twenty Lacs and the value of the 
additional hereditaments so vested as aforesaid the 
income thereof or of such part thereof shall not be 
so invested as aforesaid shall be credited to the saia 
Binking Fund a id  invested as directed by section 9 
hereof and shall ' not' form part of the capital suin on 

.- . . . . 



15. The said Repairs Fund shall bc applied by ~Gplication 
--- - ---- - -- - - -_ a --_- of Repairs - ama at- %lie cl1s8etlon o I s h - e - - s ~ ~ ~ x p o l ' a t i o ~ -  -%o---&he ~%s:-- 

extraordinary structural re-pair of the buildings or 
- 

- building standing upon the said hereditaments and 
premises particularly described in the First and 
Second Schedules hereunder written or upon any . other the hereditaments which may by virtue and 
operation of this Act at any time become vested in 
the said Corporation. 

14. If and so soon as any part of the said Repairs F:yaii: bo 
Fund shall have been applied for any of the purposes kept up to the 
mentioned in section 13  hereof the same shall be ~ ~ $ o , o o o .  
made up again to the said sum of Rs. 2,00,000 by 
setting aside and cariying to the credit thereof every 
six months out of the income of the hereditaments 
artd premises which shall at any such time be vested 
in thc said corporation by v i h e  of this Act ~emain- 
ing after making the payments mentioned in  section 
6 hereof an amount which shall be equal to 3*72 per 
cent. oa,lculated on a Capital sum of Rs. (2,00,000) 
Two Lacs and also by setting aside and carrying to 
the credit of such fund the income of the part thereof 
which shall not have been so applied as directed by 
section 13 hereof until such fund shall again amount 
to the said sum of Rs. 2,00,000. 

Application , 15. As often as the said Repairs Fund shallof income of 
amount to the said sum of a s .  2,00,000 and SO long Repairs Fund. 
as the same or m y  part thereof is not applied to any 
of the purposes to which it i s  directed by section 13 
hereof to be applied the income thereof shall be 
applied in defraying the cost of all ordinary repairs 
rhich may be required to the hereditaments which 
may for the time being be vested in the said Corpo- 
ration by force and virtue of this Act and all outgo- - 

* ings in respect of such premises. 
16. The said Corporation ahall be at lilrerty to sell p o w  

' 

the said premises particularly described in the First f;~;;$:nt~ 1 
and Second Schedules hereunder written and also any change 
other hereditaments for the time being vested in them ~f::; y;; 1 
by force and virtue of this Act or any of them with Schedule. 
the consent of the person entitled to and in the mtual 
eiijoyment of the title of Baronet conferred by the . . 

said 



- -  - --La 

the like consent and approval to exchange them or 
any of them for other lands and hereditaments in the 
Presidency of Bombay of a freehold or ' leasehold 
tenure and upon any such exchange to g i ~ ~ e  or receive 
any money for equality of exchange, provided always 
that the leases if ally, iiz respect of the premises pro- 
posed to be taken in exchange are renewable in 
perpetuity reserving a nominal rent without any 
onerous covenants on the part of the lessee and 
conditions. 

1 

\ 

the \-'residency of Bombay. Provided always that 
in the event of the purchase of premises of a lease- 
hold tenure the leases in respect of such premises 
are renewable in perpetuity reserving a nominal rent 
without any onerous covenants on the past of the 
lessees and conditions. Until so invested the same 
shall be invested in any of the securities mentioned 
in section 9 hereof and the income hereof shall be 
applied as directed by sections 6 and '7 hereof. 

vesting of 19, The lands and hereditaments so to be pur- 
lends and her- 
editaments in chased as directed by section 11 hereof and the 
Corporation. lands and hereditaments which may be taken in ex- 



change under the liberty in that behalf reserved to the 
said ~orPPoration-by sedion-16-hereof, q- -y&iqh maz----- - 

- A  - -  
be purchased under the liberty in that behalf reserded 
to the said Corporation by sectiocs 18 and 26 hereof 
shall from and immediately after the completion of 
the purchase or exchange vest in the said Corporation 
upon the trusts and for the purposes by and in this 
Act declared and contained of and concerning the 
said hereditaments and premises particularly desGribed 
in the First and Second Schedules hereunder written 
or such 01 them as may then be subsisting and capable 
of taking effect and subject to the powers provisions 
and declarations in this ,4ct contained concerning 
the same in the same manner and to the same effect 
as if such hereditaments had been expressly vested by 
this Act in the said Corporation upon the trusts and 
for the purposes in this Act declared and conhined. 

20. The said Corporation during the 1uinority of Ap~lication 
of income dur- any heir inale of the body of the said Sir Curinibhoy ing lninority 

Ebrahim for the time being entitled to and in the of Baronet. 

enjoyment of the title of Bs~onet conferred by the 
said Letters Patent sh2ll pay and apply for and to- 
mrards the maintenance education and benefit of such 
Baronet during his minority so much only of the in- 
come of the hereditaments which shall be vested in 
them for the purposes and upon the trusts by and in 
this Act declared and contained, which by section 8 
hereof is directed to be paid to the heir inale of the 
body of the said Sir Currimbhoy Ebrahim entitled 
to and in the enjoyment of the title of Baronet con- 
ferred by the said Letters Patent who shall be of full 
age as the said Corporation shall in their discretion 
think ploper and shall from time to time invest the 
residue thereof upon the securities specified in section 
9 hercof and shall upon such Bayonet attaining his 
age of majori'cy pay over assign and transfer to him 
or as he shall direct and for his absolute benefit such 
investments and all accumulations thereof and in 
the event of the death of such Baronet before attain- 
ing his age of majority the said Corporation shall 
stand possessed of such investments and the accumu- 

lations 
11 



lations thereof upon trust for the heirs of such Baro- 
net absolute& - - " " o l  . 

. - --------_ ---- - 
of 21. It s ~ a l i b e  l a d u l  for the sad  EE-Oiirrii%bh6y ---- 33arox~et to  ap- . *id, l 

pointjointures Ebrahirn and for any heir inale of his bodyVon whom 
in lieu the title of Baronet conferred by the said Letters mdntcnance 
~ n a  other Qtent shall from time to time descend of full age 
claims. and when in the actual enjoyment of the said title 

l 

and who shall not refuse or neglect or discontinue 
to use for the period hereinbeforc in that behalf rnen- 
tioned the said nai~ies of " Currimbhoy Ebrahim " as i 

hereinbefore enacted either before or after his marriage 
with any woman or women by any deed or will (but 
subject and without prejudice to the annuity or 
annuities if any which shall then be subsisting and 
payable by virtue of any appointincnt made under 
and in pursuance of this present power) to limit and 
appoint unto any woman or women whom he shall 
marry for her or their life or lives and for her o~ their 
maintenance or jointure or jointures in Bar of any 
legal or customary right to maintenance or any other 
claim whatsoever, any annuity or annuities not ex- 
ceeding in all the sun1 of Rs. 10,000 to commence 
and taka cffcct il3imediately after the decease of the 
Baronet limiting or appointing the same to be issuing 

. and payable ont of the said iizcome payable under 

I 
f 

this Act for his own absolute use and benefit to the I 

heir male of the body of the said Sir CurrimBhoy 
' 

Ebrahim on whom the said title of Baronet conferred 
by the said Letters Patent shall have descended and 
who shall be of full age and to be paid and payable 
by equal half-yearly payments the first of such half- 
yearly paymeiits to be made 011 the first hd£-yearly 
day after the decease of the Baronet who shall have 
appointed such annuity ; Provided always that ill case 
any person oil ~vhorn such titlc shall descend shall 
have refused or neglected to use the said names of 
" Curriinbhoy Ebrahim " or &all discontinue t o  use 
such names for a year during his life every such 
limitation and appointment e i the~ previously or 
afterwards made shall be and become inoperative and 
invalid and 110 such annuity thereby created or 
appoilited sliall take effect and be payable. 

22. Providcd 
$3 

-. - - -  _ . _  1 - - 



while she continues to b e  a widow such sum not i 
i 

exceeding Rs. 500 per month as the said Corporation 1 
in their discretion think proper and shall after such 
widow shall attain her ase of majority and so long i 
as she continues to be a widow pay to her for her own 
absolute use and benefit the yearly sum of Rs. 10,000 1 

payable half -yearly the first of such half-yearly pay- 
inents to be made on the 1st half-yearly day after she 
shall attain her age of majority. 

$24. I n  estimating for the purposes of section 22 Amount pay- 
i 1 

hereof the total amount payable out of the said in- :::ton 
come for jointure the amount directed to be paid by be deemed ,a 

section 23 hereof shall be deemed to be a jointure$?.$:$ f:: 
settled under section. 21 hereof. section 22, 

25. If at the time when the said Sinking P ~ ~ i i d  shall Vcstillg in 1 
Corporation of 1 first amount to the sum of Rs. (20,00,000) Twenty lands and .I j 

. Lacs (but not afterwards) the heir male of the body hereditaments 
othor than 

o f  the said Sir Currimbhoy Ebrahim who shdl  then those. describ- 
the 

:.hei$a. 
13 I 

. . i 
I 

$: 
b. j 
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$ 
C have succeeded to the said title of Baronet confemed by 

the said Letters Patent shall be desirous of vesting in 
the said Corporation other lands and hereditaments 

- upon the trusts and for the purposes herein declared 
and contained concerning the said hereditaments and 
premise8 ?articularly described in the First and Second 
8chedules hereundeT written and subject to the 
powers pro~isions and declarations herein contained 
and for that purpose and with that intent shall at his 
own expense vest in the said Corporation such lands 
hereditaments and premises then the said Corporation 
may with the previous consent of the Governol* of 
Bombay in Council notified as aforesaid accept such 

- lancls hereditaments. and premises and the same shall 
thenceforth be held by the said Corporation upon the 
same t~usts  and for the same purposes and subject to 
the same powers provisions and declarations as are by 
and in this Act declared and contained with regard to 
the said hereditaments and premises particularly des- 
cribed in the First and Second Schedules hereunder 
written or upon such of them as shall then be subsist- 
ing and capable of taking effect in  the same manner 
and to the same eBect as if such hereditaments had 
been exp~essly ~ested by this Act iiz the said Corpora- 
tion upon the trusts and for the purposes in this 
Act declared and contained. Provided always that 
the total rralue of the additional premises so vested in 
the said Corporation shall not exceed Rs. (20,00,000) 
Twenty Lacs. Provided also that if at such 
date the person who shall then ha-ve succeeded to the 
said title be a minor under the age of 18 years then he 
shall be entitled to exercise the liberty here%y reserved 
at any time before the expiration of one year a£ter he 

have attained his age of majority. 
6. 3% cmi+ a,ay of the hereditaments which shall 

of iu,ornnce at any time be vested- in the said Corporation shall be 
lnoneys in destroyed or damaged by fire the moneys received in 
respect of 
propertiesdes- respect of such insurance shall in case the premises so 
troyed or destroyed or damaged are any of the hereditaments 
damaged by 
fire. and premises particularly described in the Second 

Schedule hereunder written or are comprised in  any 
- indenture of lease be applied in  accordance with the 

provisions 
14 



purchase of other hereditamentsw in the Presidency of 
Bombay of a freehold or of a leasehold tenure provided 
that the leases in respect of such premises are renew- 
able in perpetuity reserving a nominal rent without 
any onerous covenants on the part of the lessee and 
conditions. I n  the event of such purchase the hered- 
itamenhs so purchased shall immediately from and after 
the completion of thc purchase thereul vest in the said 
Corporation upon the trusts and for the purposes by 
and in this Act declared and contained of and concern- 
ing the hereditaments and premises particularly cles- 
cribed in the First and Seconcl Schedules hereunder 
written or such of them as may then be subsisting 
and capable of taking effect and subject to the powers 
provisions and declarations in this Act contained 
concerning the same in the same manner and to the , 
same effect as if such hereditaments had expressly been 
vested b this Act in the said Gorporation upon the 1 trust an for the purposes in this Act declared and 
contained. Until such insurance moneys shall be so 
laid out the said Corporation shall invest the same in 
one or more of the securities specified in section 9 
_hereof and the income thereof shall be applied as the 
income of the premises so deshroyed or damaged. 

27. Upon failure and in default of heirs male of , , ~ ~ ~ ~ a -  

the body of the said Siy Currimbhoy Bbrahim tovour of heir 

whom the same title of Baronet may descend the said on exti~lction 
of Baronetcy. 

Corporation shall stand possessed of the said hered- 
itaments and premises parhicularly described in the 
First Schedule hereunder written and of any other 
hereditaments of a freehold tenure and of the funds 
which may then be vested in them by virtuc and 
oper~tion of this Act upon trust for the heirs of the 
last Baronet absolutely ancl shall also stand possessed 

of 
15  
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Baronet conferred by the said Letters Patent being of 
full age, subject nevertheless to the control and super- 
vision of the said Corporation. 



THE FIRST SCHEDULE. 

PART I. 
. F i ~ s t  :-All that piece or parcel of land or ground 

with the messuage teneineiit or bungalow standing 
thereon situlate lying and being on the Western side 
of Yeclder Roacl Cumballa Hill near Mahalaxmi in 
the Island of Bombay in the Sub-District of the Reg- 
istrar of Bomhay and containing by admeasurement 
two thousaud one hund~ ed and forty-seven square 
yards or the!eabouts be the sarne little Inore or less 
and bouiided as follomrs that is to say on or to~vards 
the North by a loose stone Oudyit and beyond that the 
vacant land of T~imbuck Jugonnalh on or towards 
the East by the Ouverunzeizt Ground and beyond 
that by the said Pedder Road on or towards the West 
and South by a loose stone Oudya and beyond that by 
the vacant land belonging to Nowroji Jehangir Gam- 
adia registered by the Collector of Land Revenue 
under Old No. 616 New No 2861 Old Survey No. 8 1  
New Survey YOS. 7075, 7113, 7119 and assessed by 
the  Municipality under Street Nos. 102, 112 Ward 
No. 349.11. 

h'econdly :-A11 that piece of Governinent ground 
with the messuage or dwelling house standing thereon 
situate on the East side of Shamjee Hassajee Street 
now callecl Samuel Street in  the Registration Sub- 
district of Bombay containing by admeasurement two 
hundred and eighteen square yards or thereabouts 
assessed under Ward B. No. 1667 and Street 165-167 
and registered in the books of the Collector of Land 
Revenue under Old No. 1023 and New No. 6751 Old 
Survey No. 198 and Xew Survey No. 2788 and bounded 
on the East by a Sweeper's passage on the West by 
Shamji Hassaji Strest or Samuel Street on the North 
by the property formerly of Khan Mahomed Habibbhoy 
bkt now of Zbrahim Haysam and on the South by the 
property formerly of Cassuh Natha but now of 
Currinnbhoy Ebrahim. 

All 

17  



All that piece or parcel of vacant land or ground" 
situate lying and being in- the Civil Lines of Pooiia 
in the Registration Sub-District of Haveli containing 
by adrneasurement three acres twenty-eight Gunthas 
and forty-one square yards being equal to seventeen 
thousand nine hunclred and forty-nine square yards 
or thereabouts being portion of land registered in the 
Books of the  Collector under Old Survey No. 
94 and the New No. 126 and which said land is bounded 

Fimt :-A.ll that piece of land situate on the Wode- 
housc Road Estate of the Improvement Trust a t  the 
junction of the Wodehouse Road and Colaba Cause- 
way , on the Esplanade in the City and Island and 
Sub-Registration District of Bombay which has been 
computed to contain an area of thyee thousand four 
hundred and seventy six square yards o r  thereabouts 
and which is boundecl on the West by Wodehouse 
Road aforesaid on the East by Colaba; Causeway on 
the North by the junction of the said two roacls and 
on the South by the land known as Plots NOF. 11A 
and 11C on the saicl Improvement Trust Estate 
~vhich said piece of lancl is known as Plot No. 11B. , 

Wodehouse Road and which said premises are assessed 
by the Collector of Land Revenue under New Survey' 
No. 9561 and aTe assessed by the Municipality under 
Ward No. 886 (1-3) Street Nos. 16, 1613 together . . 

with the builcliiigs now erected. and built thereon and 
known as Hotel Msjestic. 



Thirdly :-All that piece of Land situate on 
the East side of a New Road on the Esplanade in the 
City and Island and Sub-Registration District of Bom- 
bay which has been computecl to contain a total area 
of one thousand and five hundred square yards or there- 
aboutsiand which is bounded on the North by Plot No. 
4 WellingtonLines on the Jl'ast by the land of the 
Bombay Improvemenb Trust proposed to be laid out 
as a central garden on the South by Plot No. 2 .Well- 
ington Lines and on the West by the New Road afore- 
said which said piece of land is known as Plot No. 3 
Wellington Lines and which said premises are assessed 
by the Collector of Land Revenue under New Survey 

. . KO. 9562 and are assessed by the Municipality under 
Ward No, 1301 (.+) Street No. 3 B Together with the 
buildings and premises now erected ancl built thereon. 

four hundred and forty-nine squale yards or there- 
abouts be the same moye or less and which is bounded ! 
on the North-East hy Pazal Road on the South- i 1 
East by a 40 Feet Boad and on the South-West i 

by \ 



aolzetcy. [Acr rv, 1913.1 
T-- ----"---I___ . -* 7 - * *,.. < &.& .&> - - -.*. . ..- .., . - - ' , - . A 1  

by plots Nos: 6 and 6 belonging t o  Pazalbhoy 
Cursimbhof Ebrahim and on -the North-West by 
Cuffe Parade which said piece - . -  of land is known as 

Reclamation and 
Co! lector 

No. 9765 and aic 

Plots Nos. 6 and 7 on the Colaba 

!t p 
which said premises are assessed -by the 
of Land Revenue under New Survey !! assessed by the Municipality 
228 (11) S t~ee t  No: 1 2  J To 

B 
t Dish ict of Bombay tvhich pie( 
I 

r puted to contain a total area 
thereabouts and bounded on the Nc 

Cuff e Parade -which said piec 
Plots Nos 5-6 on the Colaba Recla 
said premises are assessed by 
Revenue under New Survey - 

uncler Ward Nos. 120, 
gether with all buildings 

8- and premises nowT erected and built thereon. 
5 Fvthly  :-All that piece of land situate on the 
! 

Colaba Reclar~iation in the Lower Colaba Division of 2 

E A Ward in the City and Isl%nd and Sub,Registrat,ion 
3e of land has been coni- 
~f 2,452 square yards or 

11th-East by Plots 
NGS. 6-7 011 the South-East by a 40 Feet Road 011 the 
South-We& by lChatc.0 Road and on the North- West by 

e - .  of land is know11 as 
mation and which 

the Collector of Lalid 
No. 9765 and are assessed 

by the Municipality under Ward NO. 225 (10) Btreet 
NO. 12 I Together . - .- m t h  . all buildings and premises 
notv erected and built thereon. 

S. G. I?. I., De:l~i,--2O'l 11, D.-8-4-13-6,000. 
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